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" THE JAMMU AND KASHMIR STATE SHEEP AND SHEEP
PRODUCTS DEVELOPMENT BOARD ACT, 1979,

(Act No. !’X of 1979)

v

i D

[Recewed the assent of the Governor on 29th September, 1979 and -

pablm‘:ed in the Government Gazette dated 29fh September 1979.]

An Act to provide for the establishment of 2 Sheep and Sheep Products

Development Board for procurement of raw wool, its grading and: salc and

for development of Sheep. and Wool Industry within thc State and for . .

matters connected therewith. =

" Be'it enacted by the Jammu and Kashmu' Statc Leg;slaturc in thfe ‘l"hm;eth .
Year of the Republic of India as follows :

CHAPTER I
Prehmlmry

1. Short title, extent and commencement —~ (1) This Act may be caﬂcd the
Jammu and Kashmu' Sheep and Shecp Products Development Board Act. 1979,

(2) It extends to the whole of the' State of Jammu and Kashm:r.,

(3) It shall come into force on such date as the Government may, by
notification in the Government Gazette, appoint in this behalf. -

2. Dgfmt:ons.--ln this Act, unless the context otherwise Tequires,

(a) “Board”’ means the Jammu and Kashmir State Sheep. and: Sheep
- Products Development Boafd established under this ‘Act ; oo

‘[(aa) ‘‘Breeder’’ means a: pefson. who ‘rears sheep or goats: or bol:h and
-produces wool, pashmina and bye-products themf for sale and -
includes wool and pashmina grower.]

(b) ’[‘ ‘Managing Director’’] means the ’{Managmg Dn'ector} of the Sheep
and Sheep Products Developmem Board appointed under sub-sechon
(1) of section 8 ; i

3[(bb) “*Dealer’” means a person other thian a breeder who Carties ‘on the
business of selling and purchasing wool, pashmina and ‘bye-products
thereof ]

(c) ““Government'” means the Govemmem of Jammu and Kashmir
~State ;

1. ctme (aa) Tnserted by Act xvii of 1983
7. substituted ibid. , =
© 3. Clause (bb) taserted ibid.
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(d) ““Prescribed”’ means prescribed by rules made

(¢) “‘Regulations’ means regulations made under

'[(ee) ““Wool and Pashmina grower’’ means a perso
goats or both and produces wool, pashmina a

under this Act ;
this Act.

who owns sheep or

bye-products thereof

for sale but doe§ not rear sheep or goat himsdlf.]

CHAPTER II :

Establishment and Constitution of the ird. o

3.  Establishment of the Board.-- (1) The Government shall by notification

in the Government Gazette and with effect from a date t
constitute a Board by the name of the Jammu and Kash:
Products Development Board.

(2) The Board shall be a body corporate having per]
common seal and may sue and be sued in its corporate

be specified therein,
mir Sheep and Sheep

betual succession and

the power to acquire, hold and disposg of property for the purposes of this Act.

(3) The Board shall for all purposes be a local authority.

.. (4) The Board shall have its head office at Srinagar and may have offices

at such other places as it may consider necessary.

4. Constitution of the Board.--The Board shall camprise the Minister

the Deputy Minister, if any, as ex officio Vice-Chairman and such other official

members not exceeding seven, two members from the Le,

lative Assembly and

" _one from the Legislative Council and three non-official| representatives, two

Incharge (Sheep Husbandry) as ex officio Chairman, th% Minister of State or

from Wool Growers and one from Wool Processors, as
the Government.

be nominated by

5. Disqubliﬁcation Jor béing a member.--A person shall be disqualified to

be appointed as and for being a member of the Board,

. (@) has beén convicted of an offence which, in
. Government, involves moral turpitude ; or

(b) is an undischarged insolvent ; or

i (c) is physically or mentally incapable of acting as

if he--

the opinion of the

ch member ; or

(d) in the opinion of the Government has failed to| act or has become
incapable of acting in the best interests of the Board of has so abused his
position as the member, as to render his continuance as|such detrimental to

the interests of the Board or the general public ; or

1.~ Clause (ee) inserted by Act XVII of 1983,

nmame and shall have
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() has directly or indirectly by himself or by any partner-or employer or -

employee any share or interest, whether pecuniary or otherwise in any contract
or employment with, by or on behalf of the Board or '

(f) as Director, Secretary, Manager or other officer of any company wh:ch‘
has any share or interest in any contract. or employment with, by or on behaif e
of the Board : , J

Provided that a_person shall not be'dise(uaiiﬁed uﬁdér cléuse ) by reeson ,
~ only of his or the company in which he is a Director, Secretary, Mamger or
other officer having a share or interést-in-- ‘. ,

(1) any sale, purchase lease ‘or exchange of lmmovable property or any
: agreement for the same ; or

(ii) any agreement for loan of moméy, or any security fer paymem ot' o e

money only ; or ’

; (m) any newspaper in which any advertisement re]atmg to the af’fau‘s of .
“Board is Publxshed or

(iv) an occasxonal sale to the Board up to 2 value ‘not excwdmg ten
thousand rupees in any year, of any article i in which he or the oompany
regularly trades. . SR : i

Explanation A person shall not be deemed o have ané{ré share or

interest in any contract or employment with, by or on behalf of, the Board
by reason only of his bemg a shareholder of the company which has such
share or interest. - fo e

6. Term of oﬁice of the: members --(1) The term of office of a member'r .
of the Board shall be three years un!ess he is dlsquahﬁed earher undm"
section 5. ’ T TR O ‘ '

(2) An outgoing member 1f otherwlse quahﬁed shatt be ehgzble for
re-appomﬂnent p ,

3) A member of the Board may at any'time, by wntmg under hlS h&nd
~ -addressed to the Govemment Tesign his ofﬂee ”and on such res:gnatxon bemg e
- accepted, he shall be deemed o have vacated his oﬂ‘:ce ‘ :

7. Casual vacancy.--A casual vacancy caused by resxgmﬁon ef any
member under sub-section (3) of section-éor for. any other reason shall be filled
up by.the Govemment ‘ e .

8. Appamtment of employees of the Board. -(1) The Board shall have
the following . ofﬁcers whoy 'shaﬂ be appemtect in oonsultmon W“.hwhe
Government
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(a). '{Managing Dircclor] ; and

b)

(2) The Board may appoinl_such employces as it cqg
the efTicicnt performance of its functions under this Aq

'fFinancial Advisor].

9. Salaries and allowances.--(1) The members of
entitled to draw such honorarium and travelling expd
allowances and be subject to such other condmons q
prescribed.

(2) The employces of the Board shall be entitled 10
of the Board such salarics, allowances, travelling expe
governcd by such conditions of service as may be deter

10.  Control of '{Managing Director].--Subject 10
control. and directions of the Board, the management
over the cmployces of the Board shall be vested
Dircctor]. ~

11. Meetings.--(1) The Board shall meet at such-tim

BOARD ACT, 1979.

nsiders nccessary for
L. o

the Board shall be
nses or salaries and
f service as may be

eceive from the fund

©
|£fcs etc. and shall be

incd by regulations.

the superintendence,
and general control
in the ‘'[Managing

e and place and shall

observe such procedure in regard to the transaction of business in its meetings

as may be determincd by regulations.

(2) In the absence of the Chairman any member clg

cted by the members

present, amongst themselves, shall preside at the meeting of the Board.

(3) The quorum to constilute a meeting of the Boar
total membership.

(4) All decisions shall be by majority of votes and|
Chairman shall have a caétjng vote.

(5) Any person invited by the Chairman for advice
vote.

12. Disqualification for participation in proceed
interest.~- A member, who is directly or indirectly concy

any contract, loan, arrangement or proposal proposed to

on behalf of the Board, shall, at the earliest possible opy
nature of his interest to the Board and shall not be pr

thereof when any such contract, loan, arrangement or

T
unless his presence is required by other members for th}

information and no member so required to be present s
contract, loan, arrangement or proposal.

13, Acts not to be invalidated by vacaacy etc.--No
ings taken under this Act, by the Board shall be dee
reason merely or any vacancy or defect in the

d shall be one-half of
in case of a tie, the
bhall have no right to

ings on account of
trned or interested in
be entered into by or
ortunity, disclose the
bsent_at any meecting
oposal is discussed,
purpose of eliciting
all vote on any such-

ct done or proceed-

a
éxed to be invalid by

constitution of the

1. Substituted by Act XVII of 1983,
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.CHAPTER 11l
Functions: am& Powers of the Board.

14 Functions of the Board. —Subject to the provnsions of this Act, lhe
functions of the Board shall be,— 4 :

(a) to procurc wool and pashmina mainly fromi the primary producers at |
the prevailing markct rate and to make necessary arrangcments for its
sale ;

®) to make arréng“emcm’é for grading and combing (:)f; wool ;

) o recommend to the Government such measures as it may consider
“necessary for the development of Sheep and» Wool Industry ; .-

(d) to take up marketing.of ‘[shcep and goats skms] and to build modern
sale yards ; and

(e). to take up spmmng of wool

15. Powers of the Board ~(1) The Board shall, subject to the pmwsmns
of this Act, have powers to do all such acts as may be necessary for’ carrymg
out its functions under this Act.’

(2) Without prejudice tothe generahty of the forcgomg provrs:ons such
“powers shall include the powers—-

(a) to sct up collcction, gndmg and selling centres for pashmina and
wool

(b) ‘[to register dcalcrs wool chsscrs,] shecp breeders and wool collec-'
tors ;

(c) to cnter into such contract or arrangements with any person as the ‘
Board may decm nccessary for pcrformmg its functions under thxs
Act ;

(d) to borrow moncy, issue debemures bonds or stocks and manage ns’
. funds ; and

(¢) to incur expenditures and grant advances for performmg its. fmetmns
undcr this Act. :

16.  Powers of the Board to undertake other pro;écts ~The Board may
undertake any project at its own instance or at the instance of the Government
- or any other person connected. with the developmem of Sheep and Wool
Industry on such terms and conditions as may mutually be agreed upon

1. Substituted by Act XVII of 1983 s 5
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"17. Funds of the Board—(1) The Board shall| have and maintain its own
fund to which shall be credited all moneys received|by or on behalf of the Board.

- Q2) The fund shall be applied towards meeti hg expenses incurred by the
Board in the discharge of its functions under this Akt and for no other purposes.

(3) All moneys constituting the fund referred to in sub-section (1) shall |
‘be kept in the J&K Bank Ltd. or any such otheq Scheduled or Nauonahsed
Bank as may be determined by. the Government |;

Provided that nothing in this sub-section shall be deemed to preclude the
Board from retaining such balance in cash as may be necessary for current
payment of day to day expenditure.

(4) At the close of the financial year the Boarg shall determine the profits
that may have accrued 10 it during the preceding year and remit the profits
into Government exchequer as revenue of the Government :

Provided that in determining the profits the |Board shall also take into
account all expenses due on account of taxes, repayment of loans, intcrest on
loan, liabilities incurred but not redeemed and such| reserves as the Government
may allow to the Board to build and maintain for smooth running of affairs
of the Board.

'{(5) The authorised capital of the Board {shall be Rs. 2.00 Crores
divided into such number of fully paid up shares ag the Government may, from
time to time determine and each such capxtal share shall have the same face
value]

18. Subventions to the Board.—The Government may, after due appropria-
tion by law of the State Legislature, from time tq time, make subventions to
the Board for the purposes of this Act on such terms and conditions as the
Government may detcrmine. ' '

19. . Loans to the Board —The Government may| from time to time, advance
loans 10 the Board for the purpose of this Act, o such terms and conditions
as the Government may determine.

20. Repayment of loan —The Board shall, for {he purpose of repayment of
any loan raised by it, establish a sinking fund in such manner as may be
prescribed. '

21. Budget.—The Board shall prepare every year a Budget in respect of
the financial year next ensuing, showing its estimated receipts and expen-
diture.

22. Accounts and Audit.—(1) The Board shall maintain proper accounts and
prepare -annual statement of accounts-including balance sheet.

I.. Sub-section (5) inserted by Act XVII of 1983,5.7.




snrs s:msp ,um SHEEP. pxonucrs stmmm som AC‘I’ 1979. ;%S‘

, (2) 'I'hc accounts of,the Board shan be audited ammaﬂy by such qaam
‘Chartered - Aeowmam as - the. Gm‘emmem ‘may appoint. The auditor so.
appo;mdsm have the right to' demand theproductmnofbooks, accounts
audconneaﬁévmchers,ﬁocunmmsandpapefsandtomspectanyof theoﬁws

(3) macoanntsoftheBoard ascemﬁedbyﬂwaudxwrandaeopyg‘-f”
meaudxt report shall be forwarded annually to the Gwemmem

(43;»’1‘!3: Gwcrnment shall -

' (a)wmmmtsdmmwmwmm
' mcenvedbyitundersub—secuonﬁ)tobelaxdammaﬂybdbmwh
mofﬁteﬂeglslmre and

§ "*(b) msethemumoftmmmbcpubﬁshedmm&m
o manner and make copies ztvmlable for sdle at reasonable pnce '

: 23 Lmbmtv for lass, damage etc. —(l) TheChatrmanoranyéth&rmnbet :
' oremplmmoftheBoardshaubehahiefordamagesfonhem waste or
mmmuondmymmormmofsmr@xfnwhlms,ma

”",opnauonasadimctmnsequmeofhns: is X winlewﬁnsas :
Chmnmm or memberoremploweofthc Board. - L

. (2) The pmd\me for ﬁxma habtmy shall be snch ‘as mﬁy be pns-

Extemii thml.

(2) Ifany dwpute arises whether any matter is or is not a matter in rcspect RS
of wiuch the Government may issue a direction umder sab-section (1), the . &7 -
decismof&eﬁovemmentthe:eonshaﬂbeﬁnal :

25 Annual Administrative Reparr*(li ‘The Boﬁrd shaﬁ, as soon as:msy
beaﬁextheendofe&chﬂmmm!yeaf mmmwmmmm :
arepenmngnmmofﬁsmmdmnsmm,ﬁmndyw
- Such report shall also give. an account of the activities proposed to be
* undenrtaken by the Board in the next financial year: TtieGuvemmentshaﬂmuse B
smhreponmbetmdbeforeeachHouseofmeSeateLegxsmm Co o

R (2) 'I‘heBoard shall furmsh to the Govemmem any statistic and returns
ﬁmmmmmtdemmbesemmmdmnymmhfommdmr,
astlm@ovemmem:mydmctfmmnmewume : .
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“ connection with its functions under this Act.

| members of the Board or its employees shall

~_nslmely -

>
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7 CHAPTERV. |
Miscellaneous _

26. ' Local bodies to assist the Board.—Every llocal body shall render such
assistance and furnish such information to the [Board as it may require in.

27. Protection for action taken in good faith.-No suit, prosecution or other

‘legal proceedings shall lie against the, GoverTmcnt or the: Board or the
» Chairman or member or employee of the Boa

d for anything which is in .
good faith done or intended to be done under|this Act or any rule made
thereunder. T ’

mnt.—The Chairman and the
deemed, while acting or
“purporting to act in pursuance, or any of the provjsions of this Act to be public
servaats within the meaning of section 21 of the State Ranbir Penal Code,
Samvat 1989,

28. Members etc. deemed to be public se

29 Authenttcarion of proceedmgs ~All pr ings of the Board shall be
authenticated under the signatures of the Chairman or the member presiding
in the absence of the Chairman and all orders and other instructions issued
by the Board shall be authenticated by the signature of the '[Managing
Director] or any officer of the Board so authorised.

" 30. Recovery of sums.—All sums due 1o the Board shall be recoverable as
arrears of land revenue subject to the provisions ¢f Land Revenue Act, Samvat
1996 .

3L DeJegation of powers.—Subject to the prgvisions of this Act and rules

made thereunder, the Board may by general or ial orders, delegate either
- unconditionally or subjest to such conditions, as may be specified in the order,
to the Chairman or any member or employee the Board any of its powers
and duties other than the powers to make rules regulations under section
32 and 33 of this Act.

32. Powers tc 'nake rules—(1) The Gov nt may within one year of
the commencement of this Act, by notification in the Government Gazette make
rules for carrying out the purposes of this Act.

generality of the foregoing
' of the following matters,

"(2)'In pauicular and without prejudice to
. powers such rules may provide for all or a

“(a) the maaner in which the sinking fund shdll be established, maintained,
invested and apphed .

1. swwmxvnonm




' STATESHBEPANDSHEEP PROBUCTS DEVELOPMENTBOARDACT IMG‘I

'(ag) the form for reglstrauon, the fees fm reystmmn the form of

' register to be maintained by the Board, the period within whi H registration S

shallbe made and the fine for mmmuon] S
)y thcp:oceduremrespectofhabﬂity;mﬁermuonn‘
© anymhﬂmanﬂwmmwbemm&yupmnbed

@) Eve:ymlemdqmmsAmwlbelam,assoonasmybeaﬁer i
it lsnmdcbeﬁM House of the State Legislature, while it is in session
for a total period of 30 days which may be comprised in one session or two
successive sessions ‘and if, before the expiry of the session in which it is -
laid or the session immediately following, both Houses agree that the rule
shouldbeeﬂhermodlﬁedorannulleé,tlwmleshaﬂmemaﬁer have effect
- only in such modified form or be of no effsct, as the case ‘may be so,
- however, Mwmhmo&ﬁcaﬁonmmﬂmshaﬂbemm

pte;udmtomevaﬁdxtyofanyﬂungpmondydomunderﬂmm ‘

'33. Regufafions—(l)ﬁeﬁomﬂmaywﬁhﬂwmiomappmvalofﬂne
antamnm&eregmumsnotmmmimmmmmmummmm
made thereunder for the administration of the Board.

(2) In ‘particular and without pre;udxce to the generality of the foregoms
§ pawers, mch regulaunns may provide for all or any of the following mt;ers,

(a)salmmﬂﬂlowamesmdwn&umofmmofﬂwcmﬁoyee
. .of the Board ; _ ‘

(b) umeandphocsofmdtheprweduremregardtotlwmmmof
busmsmﬂ\emeetingoftheﬂwd,

(c) anyot‘hermattcrforwh:ckmvmomstobeornmybemademthe{

7

1. Claues (aa) imerted by Act XVII of 1983, . 8.






